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CENTRAL ADPIINISTRATIUE TRIBUNAL PRINCIPAL BENCH

OA No.211 6/2001

Neu Delhi, dated this the day ,2001

HDN*BLE RR.S.R.AOIGEjUICE CHAIRFIAN (a) •

HON'BLE DR.A.\/EDA\iALLI MENBErCd)

N.K.'Sharma, SDE (Building),
nTNL OfficP at ISBT,
Delhi-6

2. Balbir Singh Dagar, SDOp (OC),

PITNL,
Alipur,
Del hi-36 Applicants#-

(By Advracates Shri R,T/enkatramani, Sr. Counsel)

Mer su s

1, Union of India,
through its
93 eretary (Dep tt of Telecommunications),
San char Bhauan,
20, Ashok Road,
Neu Delhi

2, flahanagar Telq^hone Nigam Ltd.",

through its
Chief General flanager,
K.L.Bhauan,
Danpath,
Neu Delhi-I .....Respondents#^

(By Shri K.K.Sood, Id. ASG uith Sh." P, H.Ram chandani

and Shri A.'-Ki''Bhardu3aj)

■ order

This OA uas heard along uith OA No. 1252/2000.^

Houev/er that OA concerns ITS Group *A* Officers,

uhile the pre^nt OA has been filed by ITS Group *B*

officers, orders in this OA are being passed s^erately,

2» Applicants impugn respondents* order dated

23.7.2001 (Annexure-A-1) transferring them from MTNL

to BSNL.
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3#' Tteir case is that in terras of official

respondents * circular dated 8iS^^200 0 they had

opted for permanent absorption in PITNL, after

submitting their technical resignation from DOT,

They contend that DOT is not competent to transfer

them from MTWL to BSNL at this stage and this

transfer order has been issued out of raalafide

because applicants are office bearers of WTNL

Officers' Association!'

No materials have been shoun by applicants

to establish that their options for permanent

absorption in FITWL have been finally accqDted!^ fiere

submission of optionforms for permanent absorption

in FITNL does not automatically imply that applicants

cease to be employees of DOT and have become employees

of MTNL unless the same is finally accepted,' Indeed

applicants themselves aver in para 4,^4 of the OA

that the scheme for permanent absorption have not

yet been finalised t'

5, Ue also find that applicants have rushed to

the Tribunal without even filing a representation to

the appropriate authorities in regard to their

grie'vance , which they should have done in the first

instance in the light of the Hon'ble Supreme Court's

ruling in GSEB Vs.' ARB Poshani AIR 198 9 SC 1433?

S. Under the circumstances this OA is disposed

of holding that if applicants are aggrieved by the

impugned transfer order, they should in the first

instance file a representation to respondents uithin

3 weeks from today^ which respondents should dispose
of by a reasoned order under intimation to applicants
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uithin O ueeks of its receipt .Uhile doing so respondents

should apply their mind as to whether it is necessary

in public interest to transfer applicants to BSNL when

they are keen for permanenrt absorption in T'lTNL,

7. The OA is disposed of in terms of para 6 aboyet^

No costs?

( OR.A.UEDAVALLI ) { S.R.-ADIGE )
REriBER(3) VICE chairman (a).
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